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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings havina been 
authorised by the Committee to submit the Report on their behalf. present 
this 17th Report on Action Taken by Government on the recommendations 
contained in the 8th Report of the Committee on Public Undertakings (Eighth 
Lok Sabha) on Oil '" Natural Gas Commission-Organisational Structure and 
Project Clearance. 

2. The 8th Report of the Committee on Public Undertakings was 
presented to Lok Sabha on 28 April, 1986. Replies of Government to all the 
recommendations contained in the Report were received by 25 February, 1987. 
The replies of Government were considered by the Action Taken Sub-Commi-
ttee of Committee on Public Undertakings on 13 March, 1987. The Commi-
ttee also cOllsidered and adopted this Report at their sitting held on 13 March. 
1987. 

3. An analysis of the action taken by Government on the recommenda-
tions contained in the 8th Report (1985-86) of the Committee is given in 
Appendix IV. 

NEW DELHI 
March 24. 1987 
ehaitra, 3. 1909(Siika) 

K. RAMAMURTHY. 
Chairmon. 

Committee on Public Undertakings. 

(vii) 



CHAPTER I 

REPORT 

The Report of the Committee deals with the action t~ken by Government 
on the recommendations contained in the Eighth Report (Eighth Lok Sabha) of 
the Committee on Public Undertakings on Oil and Natural Gas Commission-
Org/Ul~tional Structure aJ).d Project Clearance which was presented to Lok 
Sabha pn 28 April, 1986. 

2. Action Taken Notes have been received from Government in respect 
of all the 16 recommendations contained in the Report. These have been 
categomed as follows :-

(j) Recommendations/observations that have been accepted by Government : 
S. Nos. 1,4,5,6,7,8 and 15. 

(ii) Recommendatlon(observation which the Committee tis not desire to 
pursue in view of Governments's reply: 
S. No. 16. 

(iii) jl.ecommendations(obser¥ations in respect of whic/l reply of Government 
have not been accepted by the Committee: 
S. Nos. 2, 3 and 14. 

(iv) R£cpmmenda/ions!observatwns in respect of which final replies of 
Government are still awaited: 
S. Nos. 9, 10, 11, 12 and 13. 

3. The Committee desire that the fineI repUes in respect of recommenda-
tions for whim only interim replies have been given by Government shonld be 
famished to the Co~ exJ*ditiously. 

4. 'ihe Committee will now deal with t~ action taken by Government 
on some of theit recommendations. 

A. Amendment of ONGC Act, 1959. 
ll.eco_eHati .. No.1 (Paragraphs .142 to 1.44 

5. The Committee had been informed that proposals for amendment to 
the ONGC Act with a view to improving the functioning of ONGC had been 
made from time to time but it had not been possible for the Government to bring 
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forward a comprehensive piece of legislation with a view to modify such pro-
visions of the ONGC Act, 1959 which Came in the way of proper functioning of 
ONGC. The Committee had recommended that since the efficient and smooth 
functioning of ONGC was 0 f vital importance for the country, a thorough in 
dep\h review. of tlu: provisions of ONGC Act may ,be undertake!} and necessary 
amendment made so that the lacunae which inhibit the smooth functioning of 
ONGC were removed once for all. 

6. In their reply, the Government 'have stated that the· Ministry after 
consultation with ONGC has carried out a comprehensive review of ONGc 
Act. The ONGC after consultation with the Ministry furnished a revised set 
of proposed amendme~ts to the Ministry in July, 1986. However, collection of 
further information about provisions in other similar undertakings, examination 
of the legal validity of some of the amendments proposed and re-drafting of 
some amendments still remained to be done/and further action has been initi-
ated in this behalf. 

7. TIte Committee are glad to DOte that the Miaistry· has arried oat a 
comprehensive review o( the provisions o( ONGC Act.,. 1959. However, collec-
tion of (urther information about provisions in other similar undertakinas, 
eumillatioll .r the legal validity o( some o( the amendments proposed and 
rednrfti ..... of sOme·, e_dmeDts still remains to he done. As the inatter 
has heen hanging fire (or the Jut 110 many years, the' Committee Deed 
hardly stress that the Ministry sbonid now complete all the exercise in 
regard to amendina tbe ONGC Aet qaickJy and witb a sense of urgency .. The 
Committee would like to he apprised or the Concrete action taken in this regud 
within six months. 

B. Reorganisation of ONGC. 

Ilecom~endation Nos. 2 .0('3 (P~~.graphs (1.~.,0 1.47) 

8. The Committee had noted that there were frequent changes in organi-
sational structure of ONGC in the past viz. in 1974, 1976, 1978, 1981 and 1984. 
Another reorganisation scheme was sought to be introduced w.e.f. lst April, 
1986. The Committee wanted to know from the Ministry whether the reorga-
nisation scheme of 19,86 was a new scheme or it was only an improved version 
of the 1984 reQl'gan~~~!1 scheme. The Committee had also desired to be 
informed about the results achieved by the introduction of the new re-organised 
set up. " 

, 9. In their reply the Government has merely stated that to ensure better 
operational performance, greater, coordination amongst various functional groUps 
and aceountability fOJ: overall performance in defined areas, six regional centres 
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have been created each under the control of a Regional Director, with or.'erali 
responsibility Jor the operations and results in each region. 

10. Tbe Committee regete to note tbat in tbeir action taken note, Govern-
ment bas only given the details of tbe re-organisation scbeme, wblcb are already 
known to the Committee. To wbat ~x~nt tbe new reorganisation scbeme 
introdnced witb effect from lst April, 1986 represented an improvemeot over tile 
erstwhile set-up and whetber tbe cbanges in tbe re-organisatioa bad ~ disc~, 
witb ONGC before introdncing tbem bave not been c1arifted. Tbe Committee 
wish tbat replies to tbeir observations sbould be complete and expressed in 
nnambignons terms. The Committee will await necessary clarifications from tbe 
Ministry. 

C. Allocation of adequate funds for ONGC. 
Recommendation No. 14 (Paragrapb 2,59) 

1 I. Keeping in view the importance of the petroleum products in the 
economic environments of the Country, the Committec had recommended that 
larger fund allocations should be made for ONGC for its 7th Plan programmes. 
It had also been recommended that the availability of funds should be made 
known in advance so that there was no impediment in planning and execution 
of projects by ONGC. 

12. In their reply, Government have stated that though the importance 
of petroleum sector and the need for a higher outlay are accepted, the compul-
sions of the resource availability vis-a. vis the needs of other sectors had to be 
taken into account. It had also been stated that there was no bar on ONGC 
submitting in advance proposals requiring larger lead time. 

13. With a view to enable OillGC to plan its projects which require a longer 
lead time of two to three years more systematically, it is necessary that the plan 
allocations for a fairly longer period are made known in advance in the absence 
of a clear indication as to the total ontlay for the plan period, it may be difficult 
for ONGC to prioritise its schemes. The Committee cannot but emphasise that 
adequate fnnd allocations be made for ONGC programmes sufficiently in advance. 

D. Creation of a national subsidy fund 

llecommendation No. \I (paragraph 2.!4) 

14. The Committee had recommended that as suggested by ONGC and 
concurred in by the Ministry of Petroleum and Natural Gas, Government might 
consider creation of a subsidy fund through which the indigenous manufacturers 
of equipment could be subsidised to make them internationally competitive. 



4 

15. In their reply, Government have stated that the Committee's 
recommendation for creation of a national subsidy fund for promoting efficient 
indigenisation of Oil field equipment and services was under the examination of 
Government. 

16. The Committee desire that the matter relard"" creation &f a aatiGllaI 
sUbsidy fund he consider~ more expeclUloasly aud the dicision arriv~ at may be 
communicated to tbem. 



CHAPTERn 

RECOMMENDATIONS THAT HAVE BEEN 
ACCEPTED BY GOVERNMENT 

(RecommeRation Serial No.1 (Paragraph Nos. 1."2 to 1.44) 

Oil and Natural Gas Commission was set up as a statutory body under 
the ONGC Act, 1959. The composition, powers and functions of the Commis-
sion, have been specified in the Act. The Committee find that owing to 
certain provisions in the Act, constraints have been experienced in the smooth 
and speedy commercial working of the Commissiori. The Committee oli 
Public Undertakings which examined the working of ONGC first in .. 964-65 
and again in 1971-72, inter alia found that the Act, under which ONGC 
had been constituted, did not provide for appointment of the Chairman 
of the Commission as its Chief Executive Officer. It was also noted that 
other non-statutory public undertakings like Indian Oil Corporation ctc. 
which had been set up under the Indian Companies Act enjoyed comparatively 
greater autonomy in exercise of their powers. The Committee had al80 felt 
that the restrictions imposed upon the ONGC under Sections 15 and 32 of the 
Act had the effect of impeding the efficient working of the Commission. The 
high powered Committee set up in 1971 under the chairmanship of Shri K.D. 
Malaviya, M.P. to review the functioning of the ONGC also came to more or 
less the same conclusion when it observed that "In a large measure the present 
ineffectiveness and loss of purpose was inherent in the Act which placed the 
statutory body in a position of subordination to the Government Secretariat." 
This Committee had also observed that "It (ONGC) has neither the status 
of a Commission nor the flexibility of a' Corporation. In fact, it has the 
disadvantages of both." 

Following the recommendations of the Committee on Public Undertakings 
and those made by the Malaviya Committee, the Ministry of Petroleum an<! 
Chemicals stated on 14-11-1972 that Government was examining the future 
pattern of structure, organisation and financing of ONGC in the light of the 
recommendations made by those Committees and that statutory changes fIlat 
would be necessary to give greater autonomy to ONGC would be brought 
about when the amendment of ONGC Act was undertaken. The Committee 
have been informed that arising out of the Malaviya Committee's recommenda-
tions, the composition of the Commission was modifil~d from. 1974 onwards 
a~d the status of the Chairman was raised to . that of a Chief Executive. In 

5 
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addition, Government made some changes in the internal management of the 
Commission. However, the basic problem of modifying the .provisions of the 
Act with a view to confer a greater degree of autonomy in its day-to-day 
functioning still persists. The Chairman, ONGC deposed before the Committee 
that within the existing framework of the Act the Commission did not 
have the powers of a normal public undertaking. After· reviewing the 
provisions of the ONGC Act vis a vis corresponding provisions of some 
other public undertakings, ONGC made certain suggestions to the 
Government as far back as 1983. A meeting was reportedly held on 
15 January, 1985 to discuss the suggestions for amendments in the ONGC Act 
but no final decision could be arrived at. The Ministry have informed the 
Committee that fresh proposals for amendment to ONGC Act were furnished 
by ONGC in January, 1985 and those were under consideration . 

. The facts narrated above do not at all make a pleasant reading. It is 
indecda matter of regret that even after lapse of several years it has not been 
possible for the Government to bring forward a comprehensive piece of 
legislation with a view to modify such provisions of the ONGC Act, 1959 
which have.been found to come in the way of proper functioning of ONGC. 
The Committee have not gone into the merits of various amendments to the 
ONGC Act suggested by ONGC. They, however, feel that since the efficient 
and smooth functioning of ONGC is· of vital importance for thc country to 
achieve expeditiously the goal of self sufficiency in oil, a thorough review of the 
provisions of ONGC Act directly related to the smooth working of ONG C, is 
called for at the earliest. The Committee, therefore, recommend that the 
Ministry of Petroleum may, after discussing the proposals for amendme~ts of 
the Act with ONGC, initiate necessary action in the matrer. The Committee 
also wish to emphasize that any piecemeal approach of having a change or two 
introduced in the provisions of the Act and then watch the impact may not 
bring about quick results. In Committee's view what is needed is a com-
prehensive in depth review of the entire framework of the Act, so that the 
lacunae which.iphibit the smooth functioning of ONGC are removed once for 
all. The Committee hope that Government will take positive steps in this 
direction alld CtlDcrete action taken in this behalf will be intimated to the 
Committee. 

Reply of tile Goverameat 

These recommendations relate to amendment of ONGC Act. The COPU 
had recommended that the Ministry of Petroleum may after discussing the 
propos~1 ofONGC .comprehensively review the prOVisions of the ONGC Act. 
The revlCW should aim t.o remove the lacunae which inhibt the smooth working 
of the ONGC. A<.:Cordmgiy, a comprehensive review of the ONGC Act, 1959, 
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including the prOVISIons relating to land acquisition, was undertaking by the 
Ministry. Separately, the ONGC were also requested to review the yrovisions 
and make fresh suggestions for amendments to the Government. The ONGC 
after reviewing the Act again furnished a revised set of amendments to the 
ONGC Act to the Governmenf in July, 1986. Discussions were held by 
Secretary (Petroleum and N~tural Gas) with Chairman and Members of the 
Commission to clarify the respective view-points on the subject. After 
discussion, certain Sections were identified where amendments were not 
considered essential. However, collection of furthe'r information about 
provisions in other similar undertakings, examination of the legal validity of 
some of the amendments proposed and re-drafting of soine amendments still 
remains to be done. Further action has been initiated in this behalf. 

[Ministry of Petroleum and Natural Gas O.M. No. 0-27012/3/8t>-ONG/US 
(EO) dated: 19.12.1986] 

Comments of the Committee 

(Please see paragraph 7 of the Report) 

Recommendation Serial No.4 (Paragraph No. 1.48) 

Despite close liaison and inter-action with the respective State Govern-
ments,ONGC is facing problems in the matter of acquisition of land for 
exploration/operational activities. The main difficulty' appears ,to be that 
acquisition of land under the Land Acquisition Act in different States is a 
complicated arod time consuming process. The . problem has become more 
complex after the enactment of Forest (Conservation) Act, 1'80, under which, 
besides the State Governments, prior clearance of Central Government is also 
needed for acquiring land under reserved forest. It has been stated that at the 
instance of the Petroleum Ministry procedures for acquisition of land have been 
simplified to some extent. Much more, however, needs to be done in the matter 
to overcome the difhculties faced by ONGC in so far as acquisition of land is 
concerned.' The Committee desire that the Ministry of Petroleum and Natural 
Gas sh~lUld vigorously pursue the matter with all the concerned agencies of the 
Central and the State Governments to sort out the problems being faced by 
ONGC in acquiring land for exploration purposes. In view of the peculiar 
difficulties being faced by ONGC in acqlliring land for exploration activities in 
Nagaland, the Committee would like, the Government to give a serious conside-
rati<ln to the suggestion of the ONGC about the nee<'. for amending ONGC 
Act to enable ONGC to acquire land in Nagaland State through bilateral 
nellotiations with the State Government. The Committee desire that to bring 



about quick decisions, this matter be taken up with the State Government at a 
higher Icvel and the Committee informed of the final outcome at an early 
d"te. 

Reply of the Goyenmeat 

The Ministry of Petroleum and Natural Gas continues to pursue the 
matter relating to problems of land acquisition/delay in clearances under the 
Forests Conservation ~t 1980 with the concerned agencies. The prooedure 
for clearance under Forests Conservation Al;t has already been simplified to 
an extent at the instance of Petroleum Ministry, as noted by the Commitb:e. 
The question 'of problems in land acquisition was also taken up with the 
Ministry of Rural Development and Deptt. of Public Enterprises. A copy of 
guidelines i$aued by the DcpU. of Public Enterprises in the matter of land 
acql,lisition of pl,lblic ~tor units is appended (Appendix II). 

The Ministry of Rural Dev~lopment have intimated that there is no 
objection to land acquisition by ONGC through private negotiations under 
the Land Acquisition Act. The ONGC have, however, proposed amendment 
of section 24 of the ONGC Act. This question has been examined in detail as 
already indicated in our Action-Taken Report in respect of recommendations 
made in para Nos. 1.42 to 1.44 earlier. 

(Ministry of Petroleum and Natural Gas O.M. No. 0-27012/3/86-0NGI 
US (EO) dated: 19.1'2.1986] 

1lecomme,,"I&i. Seri" No.5 (Puqrlpb No. 2.50) 

The Committee find that ONGC's plan outlay for the Sixlll Five Year 
Plan initially envisaged at Rs. 3370 cro~es was increased to Rs. 7143 crores in 
the mid term review. However, the total plan expenditure of ONGC during 
the Sixth Plan was Rs. 6206.61 crores against the sanctioned outlay of Rs. 7114 
crores. Thus at the end of the plan period a large sum amounting to more than 
Rs. 900 crOTes remained unutilised. This is to say the least a totally undesira-
ble state of affairs. When considered in the context flf the most elaborate drill 
through which a DepartmentUndertaking has to pass to get its plan allocations 
approved by the Planning Commission/non-utilisation of funds can only 
be indicative of poor planning. This also reOec~ that oure planners bYe to 
appreciate that in certain fields like oil . exploration things have to be plaru»d 
much in advance and non-allocation of funds in time cannot bring about 
the desired achievement even when more funds than asked for are IQde 
"vailable subsequently. It is the firm view of the Committte thai U1ere iI DCICd 
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for further refining of the planning process and adequate monitoring of plan 
expenditure particularly in the context of long-term pr0jects. 

Reply of tbe Governmeat 

At the time of formulation of Sixth Five Year Plan, Ministery of Petro-
leumhad proposed an outlay of Rs. 2975 crores for ONGC but an outlay of 
Rs. 2546.20 crores was finally approved. Subsequently, on approval of the 
accelerated plan of production from off-shore and inclusion of some .left 
out schemes, ONGC's approved outlay for the Sixth Plan was increased to 
Rs. 4787.92 crores (July 1982). 

At the mid-term Review of the Sixth Plan, ONGC indicated a total 
requirement of Rs. 8090.12 crores with foIlowing break-up. 

(i) As per Sixth Plan including accelerated plan of 
production 

(ii) Add for price variation 

(iii) Due to increased scope 

(iv) Advance action for Seventh Plan 

Total: 

(Rs. crores) 

4787.92 
1110'33 

1492.76 

699.11 

8090.12 

The fund requirements of ONGC for the Sixth Plan and advance action 
for the Seventh Plan was discussed in detail and finally an outlay of Rs. 7143.00 
crores wa.~ accepted. It would thus be seen that though the initially approved 
outlay for Sixth Plan was less by Rs. 428.8 crores vis-a-vis proposed outlay, 
subsequently with the approval of accelerated plan of production from Bombay 
High, the outlay increased to Rs. 4787.92 crores and there was really no under-
provisioning in the outlays vis-a-vis physical programme. The increase in the 
outlay was to accommodate schemes which ONGC posed subsequent to 
formulation of Sixth Plan. Thus, the shortfall in actual expenditure in the 
Sixth Plan may not be attributed to the non-allocation of funds in time. 

The Government are also aware that hydrocarbons exploration and exploi-
tation activities involve inputs with long lead time. It Wl'.s with this view that 
the Government had approved in 1983, the ONGC exploration programme for 
1985-87 and ONGC was permitted to go ahead with acquisition of the required 
number of rigs. Similarly,. procurement of various equipment was also approved 
as Advance Action for Seventh Plan. 
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However, the recommendation of COPU that there is need for further 
refining the planning process and adequate monitoring of -plan expenditure is 
noted. Planning Commission has already requested ONGC to projectise its 
schemes. The Ministry of Programme Implementation and the Ministry of 
Petroleum and Natural Gas are also in touch with ONGC to closely monitor 
the implementation of the programmes. 

[Ministry of Petroleum and Natural Gas O.M. No. 0-27012/3/86-0NG/ 
US (EO) dated: 25.2.1987.] 

ltecommeuclation Serial Nos. 6 to 8 (Paragraph Nos.- 1.51. 1.51 and 1.53) 

It is seen that the main reason for non-utilisation of funds during the 
Sixth Plan was that against a prevision of Rs. 5154 crores, the actual 
expenditure on capital account was only Rs. 3841 crores. The short- falls in 
acquisition of capital items has been attributed to delay in supply of equip-
ment by indigenous companies and some Projects having been deferred or 
delayed due to procedural constraints. Both these reasons raise serious issues 
which need to be tackled urgently in order to obviate recurrence in future. 

With a view to encourage the manufacture of oil exploration and oil 
production equipment in digenously, a number of public undertakings such as 
BBEL, Mazagon Docks Ltd. (MOL), Bum Standards Ltd" Hindustan Shipyard 
Ltd. (HSL) and Bharat Pumps and Compressors Ltd. (BPCL) are engaged 
in the manufacture of equipment and machinery for ONGC. From the informa-
tion made available to the Committe.: it is seen that there have been consi-
derable delays on the part of these public undertakings in executing the contract 
of ONGC. The performance of some of the public undertakings is particularly 
utterly dismal. For example, out of 14 items of equipments supplied by BPCL, 
11 items were supplied late and the delay ranged between one month and 48 
months. In the case of MOL, delays in deliveries of most of the items ranged 
between 20 months and 36 months of the delivery schedule. Similarly there 
was delay of 8 to 20 months in the items of equipment supplied by BSCL. 
AccoPding to ONGC these delays have in tum affected their plans, schedule 
performance and utilisation of plan outlay. The Committee are sure that 
there cannot be two opinions on the need for encouraging indigenisation in 
-vital sectors of economy and that the indigenous capacity created should be 
exploited to the maximum extent possible. However, before placing big orders 
on the indigenous suppliers, their capabilities should be carefully looked into 
and it should be ensured that they are capable of adhering to the delivery 
schedules they offer and there is no slackening in their efforts to adhere to 
t):le schedules. For this purpose inter-ministerial monitoring group should be 
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set up to ensure that the supplier obtains all the necessa ry approvals speedily 
and ensures delivery as per schedule. Any slippage in the delivery schedule 
should not "be at the cost 0 f the undertaking that places orders of purchase 
from domestic sources. In the contracts for supply of equipment by the 
indigenous manufacturers stiff penalties may be provided for non-compliance 
with the pre-determined delivery schedules. 

The primary idea behind any indigenous manufacturing effort is to 
develop local capability and the saving in foreign exchange which is undoub-
tedly a scarce resource. However, if the indigenous manufacturer is not able to 
deliver as per schedule and the inenting organisation has ultimately to 
resort to imports or defer its project implementation, the savings in 
foreign exchange may prove only to be illusory. A foolproof method must 
therefore be devised to ensure that there is . no delay whatsoever under any 
circumstances. 

Reply of the Government 

The recommendations of COPU have been examined. The delays on the 
part of the supplier undertakings are monitored regularly by ONGC and the 
concerned undertakings, by the Ministry of Petroleum and Natural Gas and 
the administrative Ministry concerned with the suppliers undertake as also by 
the Ministry of Programme Implementation for taking corrective measures to 
avoid slippages in d-=livery schedules. The delays are also reviewed in quarterly 
performance review m~etings of the ONGC which are attended by senior repre-
sentatives of the Ministry of Programme Implementation, the Ministry of 
Finance, the Department of Public Enterprises, Planning Commission and the 
ONGC. The Ministry is, therefore, of the view that it may not be necessary 
to set up yet another inter-ministerial group to monitor these delays, The 
Planning Commission and the Ministry of Finance were consulted in the matter 
and they also agree with this view. 

2. As regards impositiGn of stiff penalties on indigenous suppliers for the 
failure to adhere to the delivery schedules, it may be noted that the penalty 
clauses by way of liquidated damages may not be different for Indian suppliers 
from these applicable to foreign suppliers and stiff penaltie~ only for indigenous 
suppliers may perhaps prove to be counter-productive from the point of view of 
indigenisation. Subject to these remarks, ONGC has OO.m asked to draw stiffer 
penalty clauses in their contracts wherever practicahle and also to spell out 
clearly the responsibilities of ONGC and other consult.ants. 

[Ministry of Petroleum and Natural Gas O.M. No. 0-27012/3/86-0NG/ 
US (EO) dated 19.12.1986]. 
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(llecommeadatiOll Serial o. 15 (Paragrapb No. 2.(0) 

The Secretary, Ministry of Petroleum deposed before the Committee that 
for ONGC project approvals have to be given ahead of the plans and that this 
point had been ta\.;en up with the Planning Commission. The Committee 
would like the Ministry of Petroleum to vigorously pursue this matter and inti-
mate the outcome thereof to the Committee in due course. 

Reply of tbe Go,erDmeDt 

To facilitate early approval of projects, powers, of ONGC to clear invest-
ment proposals have recently been enhanced from Rs. 10 crores to Rs. 20 
crores. For alt projects costing above Rs. 20 crores, ONGChas to prepare 
feasibility reports and obtain PIB/Government approval. Aftel: these projects 
are approved, ONGC is expected to implement them within the time schedule 
indicated by PIB/Government. Annual Plan outlays are decided after review-
ing the progress of implementation of individual schemes and assessing the 
requirement of funds for the next year. 

[Ministry of petroleum and Natural Gas O.M. No. 0-27012/3/86-0NGI 
US (EO) dated: 25.2.87.] 



CIlAPTER III 

RECOMMENDATIONS WHICH THE COMMITTEE DO NOT 
DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S REPLIES 

Recomaendation Serial No. 16 (Paragraph No. 2.61) 

It was Pleaded by Chairman, ONGC that ONGC could on its own 
arrange enough funds for its plan needs. Such funds could be arranged 
even at lower interest rates from Indians settled abroad. However, there is 
a restriction imposed by the Finance Ministry under which no undertaking 
can deal directly with anybody for financing. The Committee desire that the 
matter may be taken up with the Finance Ministry through the Ministry of 
Petroleum and ONGC should be allowed to raise necessary funds for 
financing its plan projects. 

Reply of the Govel'llment 

ONGC have subsequently clarified to the Ministry of Petroleum that the 
above referred statement made by Chairman, ONGC before the Committee on 
Public Undertakings related to borrowings from abroad. In this background, 
the above recommendations of the Committee on Public Undertakings was 
examined and the Government are of the view that the responsibility of external 
debt management should be with the Ministry of Finance. In fact, the experience 
of other developing countries has shown the grave risks and dangers of aHowing 
individual undertakings to get into external debt without a controIlin! guidance. 
Hence, it would not be advisable to allow individual undertakings either in the 
public or private sector to raise finance from abroad except with the approval 
and under the guidance of the Ministry of Finance in the Government of India. 

[Ministry of Petroleum &. Natural Gas O.M. No. 0-27012J3/86-0NGJUS (EO) 
dated: 19.12.1986] 
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tltAPTElt IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

lteeommeDdatioD Serial Nos. 2 &: 3 (Paragrapb No. 1.45 to 1.47) 

Apart from the need for amendment of certain sections of ONGC 
Act, 1959, the question of reorganisation of the structure and working of 
ONGC with a view to increase its efficiency and speed up its activities for 
exploration and exploitation of 0 iI and gas resources in the country has been 
considered from time to time. The Malviya Committee had in 1972 recom-
mended "certain radical and far-reaching changes in the structure and 
organisations of ONGC as presently constituted." Th~se recommendations 
were considered by the Government but were not found acceptable as stated by 
the Minister of Petroleum, Chemicals and Fertilizers in reply to a question 
answered on 2.3.1981 in Rajya Sabha. The Secretary, Ministry of Petroleum 
and Natural Gas informed the Committee during evidence that in view of the 
rapid growth of ONGC, its organisational structure had been restructured many 
a time in the past viz. in 1974, 1976, 1978 and in 1981. before the changes were 
made in 1984 and again in 1985. The Committee do not see any logic behind 
making such frequent changes in the organisational structure of ONGC unless 
these changes impart some further autonomy and freedom of action which is so 
vitally needed for the optimal functioning of a commercial giant like ONGC. 
The Committee have a feeling that the changes made in the past have not been 
brought about after conducting any scientific indepth study because if it were so, 
such frequent changes would not· have been .necessary in the organisational 
structure ofONGC. 

The Committee find that a reorganisation scheme which seeks to 
fully implement the concept of certralised policy making and decentralised ad-
ministration was introduced in the Commission in July, 1984. This scheme was 
introduced after carrying out a SWOT analysis by ONGC. According to 
ONGC the reorganisational structure which came into operation from July, 
1984 had positive impact on the working of the Commission and had already 
started.giving desired results and the operational efficiency was on the increase 
in every area. The Ministry of Petroleum had strangely enough a different 
assessment of the scheme. It has been stated by the Ministry that after one and 
a half years of this reorganisation, the Government reviewed the position and 

14 
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found several weaknesses in the system. According to Ministry it was found 
that the different functional Groups had not yct been able to organise them-
selves as Business Groups acting as cost and profit ccntres and the ONGC had 
been functioning essentially as a centralised unit with a common bUdget. As a 
result a new reorganisation scheme which was to be effective from 1st April, 
1986 was being introduced to bring about improvement in the changes already 
made. 

The Committee find that in fact the scheme of reorganisation intro-
duced by ONGC is sought to be improved although Ministry have claimed that 
it was a new reorganisational scheme. On the one hand, the Secretary of 
Ministry deposed before the Committee that too frequent changes should be 
avoided, on the other hand Ministry themselves are bringing about changes 
within one and a half year of the introduction of reorganisation by ONGC. The 
Committee are not able to appreciate this sitvation, The Committee hope that 
Ministry had discussed the changes in reorganisation with the ONGC before 
introducing them. The Committee will like the Ministry to clarify this and 
inform the Committee after six mo.Hhs of the results F. chieved by the new 
reorganised et up. 

Reply of tbe Govemmeut 

To ensure better operational performance, greater coordination amongst 
various functional groups and accountability for overall performance in defined 
areas, six regional centres have been created each under the control of a Regso-
nal Director, with overall responsibility for the operations and results in each 
region. The details of reorganisation are given in the Annexure enclosed. 
(Appendix III) 

[Ministry of Petroleum & Natural Gas O.M. No. 0-27012/3/86-0NG/US 
(EO) dated 19.12.1986] 

Comments of the Committee 

(Please see paragraph 10 of the Report) 

ReeoDuneDdatioD Serial No. 14 (Paragrapb No. 2.S9} 

The Committee note that against a total outlay of Rs. 17609 crores, which 
was recommend.:d by the working Group on 7th Five Year Plan, the Govern-
ment have finally allocated only Rs. 8752 crores for the 71,h Plan of ONGC. 
The Planning Commission has, however, informed ONGC that they should 
maintain the work programme in accordance with th,: outlay of Rs. 12095 
c rores and for that Government would provide funds on year to year basis. 
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The Committee arc in agreement with the vicw expressed by ONGC that this is 
"rather a stringent sort of proviso" in as much as it is clear that the ONGC 
projects which require a lead time of two to three years cannot be initiated un-
less the allocations for a year are known well in advanee. By telling ONGC 
that they could plan an investment of upto Rs. 12,095 crores during the 7th 
Plan, it has no doubt been conceded that the ONGC deserves that much of 
allocation to carry on its planned activities. But the placing of limitations 0 f 
getting the approvals on year-to-year basis puts an avoidable curb on ONGC_ 
The Committee are of the view that keeping in view the importance of petro-
leum products in the economic environments of the country, it has to be 
recognised that the petroleum is a key sector which we cannot afford to overlook 
or underestimate. If the overall importance of this sector is realised, there can 
be no justification whatsoever in treating it on par with other sectors of economy. 
Hence, there is need for allocation of adequate funds in so far as ONGC is 
concerned and making their availability known sufficiently in advance so that 
there is no impediment in planning and execution of projects by ONGC. 

lleply of tbe GoverDmeat 

It is true that Planning Commission had suggested an outlay of Rs. 12096 
crores for ONGC for the Seventh Plan in the evaluation note; but, due to 
constraint of resources, the finally approved outlay for ONGC was only 
Rs. 8752.67 crores. It has been mentioned in the Seventh Plan that, depending 
upon progress, higher outlays may have to be provided. It is also true that, 
while ONGC outlay was fixed at Rs. 8752.67 crores, the Planning Commission 
did not agree to any scaling down of physical targets, There is no doubt that 
activities like drilling require long lead time which involve acquisition of 
necessary equipment. mobilisation of men and materials to the site, etc. and 
installation of production facilities, particularly in offshore. 

The Annual Plan allocations cannot be known in advance as they are 
decided in consultation with Ministry of Finance on a yearly basis. Though, 
Planning Commission has been providing higher outlays on yearly basis, there 
is no bar on ONGC submitting in advance, proposals requiring larger lead time. 
Nearly all tht~ Seventh Plan projects for which propows have been submitted 
by ONGC have either been approved or are under process for obtaining requi-
site approval. 
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Though the importance of Petroleum Sector and the need for a higher 
outlay are accepted, we have also to take into account the compulsions to view 
allocations, in the larger perspective of overall resource availability vis-a-vis the 
needs of other sectors. 

[Ministry of Petroleum &; Natural Gas O.M. No. 0-27012/3/86-0NG/US 
(FO) dated 25.2-1987.] 

Commeats of the Committee 

(Please see Paragraph 13 of the Report) 



CHAPTEll V 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL 
REPLIES OF GOVERNMENT ARE STILL AWAITED 

1leeommeadatlon Serial No.9 (Paragraph No. 2.54) 

Besides the question of delay in delivery schedules, the other important 
aspect to be considered in case of domestic procutement is the question of price 
to be paid for indigenous product. It has been brought out by ONGC, that in 
some cases the price paid for the indigenous products are more than 100 per 
cent of the international price. The Committee wish that this is not wholly 
com:ct. At the same time it is a fact that under the existing price preference 
formula in respect of degrees of indigenisatioh, the differences ·of prices of foreign 
suppliers and the domestic suppliers can be as high as 35 per cent. This extra 
payment for purchases from indigenous suppliers tentamounts to giving them a 
subsidy to meet the international competition and should legitimately be borne 
by the national exchequer and not by a commercial organisation like ONGC, 
which is otherwise accountable for its costs. The Committee, therefore, desire 
that .. sugested by ONGC and concurred in by the Ministry of Petroleum II; 

NatJlrai Gas, Govert'l.ment may consider creative of a national subsidy fund 
tIuough which the indigenous manufacturers could be subsidised to make them 
internationally competitive. The Committee would like that this matter may be 
taken up at the highest level for an early decision. . 

1leply of the Government 

The recommendation of the Committee for creation of a national subsidy 
fund for promoting efficient indigenisation of oil field equipment and services is 
under the examination of the Government. A comprehensive note in this regard 
has already been submitted to the Gommittee of Secretaries for consideration. 

[Ministry of Petroleum &\ Na!ural Gas O.M. No.0-27012/3/86-0NG/US 
(EO) dated 19.12.1986]. 

Commeats of tbe Committee 

(please see Paragraph II of the Report). 

1leco_eadatiOll SerIal Nos. 10 to 13 (Parqr .. ~ Nos. 2.55 to .58). 

Another reason given by ONGC for non-utilisation of plan funds was 
that some of the projects had to be deferred or were delayed bccauae of tbe 
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long procedure involved in getting clearance from the Government. The 
Committee find . that there are delays inherent in the present syslem of 
clearance of project proposals since these have to be seen by a number of 
Government agencies. The Committee feel that the present procedutes ill 
the Central Government for approving projects need to be reviewed Bl1d 
streamlined. The Committee are of the view that the total time of 5 to 6 
months being allowed for PIB clearance of projects should be further 
compressed and the project clearance should not take more than 2 to 3 months 
at the most. 

Since delays in processing could contribute to slippages in project 'schedules 
the question to be considered is whether the Government should examine each 
and every project. It has been stated by ONGC that when an investment 
proposal of anything beyond Rs. 10 crores is submitted, then the Planning 
Commission BPE. Finance Ministry, Industry Ministry and other appraising 
agencies get involved. Even if none of these agencies may have any worth-
while contribution to make, the proposal will require to be routed through 
different agencies as per the set procedure and at each stage some minimum 
time will be needed for clearance. It is interesting to note from the analysis 
of time taken by Government in clearing various proposals of ONGG between 
1980-81 and 1983-84, that the actual time taken for clearance ranged between 
3 months and 2 years and 5 months. Similarly, in the case of contract proposals 
involving foreign exchange, out of 6 proposals submitted by ONGC, Goveru. 
ment took from 24 days to 208 days for giving their clearance. It may be 
difficult to apportion blame for the delay on any particular agency but thet 
cumulative effect of a proposal under- going scrutiny at different levels is tha 
there is avoidable delay in clearing a project. This' only underlines the need for 
streamlining the procedure with a view to reduce the time taken in clearonce. 
Delays are taking place not only at the Ministry's levels but there are proce-
dural delays even in ONGC. As pointed out by the Secretary, Petroleum, 
ifquotations are received by ONGC in October, 1985, final orders there on 
should not be held up till March, or April, 1986. This emphasises the Deed 
for simplification and tightening up of procedures at the undertaking level 
also. 

With a view to getting over the problems involved in clearing the projects, 
ONGC has made the following suggestions :-

(I) Once the Five Year/Yearly Plan allocationsare a.pproved, the Commi-
ssion should be authorised to approvei ndividual projects. 
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(2) The Commission shouid be vested with full powers to approve 
purchase proposals to avoid delays. 

(3) The Commission should be made an allocation of Rs. 200 crores 
from foreigUCxchange. 

Prima facie these suggestions appear reasonable to the Committee and 
merit consideration. The Committee desire that the issues involved should 
been examined in depth and suitable changes wherever called for may be 
be brought about to straemline the existing procedures. Sinceh te points 
raised in these suggestions do not relate only to ONGC or the Ministry 
of Petroleum and Natural Gas but also have implications for al other public 
sector undertakings and their "administrative Ministries, these need to be 
eonsidered at the highest level of Government so that broad guidelines can be 
laid down for all. 

In this context the Ministry of Petroleum has expressed the view 
that there is undoubtedly a great case for larger delegation of financial 
powers down the line. With reference to ONGC it has been pointed out that 
it has powers only upto Rs. 10 crores. Between ONGC and the Govern-
ment there is no other ministerial delegation of power. Ministry's powers 
are thus also limited. In order to facilitate quick deeision-making it has been 
suggested that the limit. of Rs. 10 crores applicable to ONGC can be raised 
to Rs. 20 crores and further the Ministry can also be delegated financial 
powers to sanction projects upto Rs. 50 crores. Further if the project 
is between Rs. 50 crores and 150 croTes, it may be SUbjected to a clearance 
by a Group of three secretaries, which may include the Planning Secretary, 
the Expenditure Secretary and the administrative Secretary concerned. Only 
other projects which are thus beyond the powers of the three Secretaries 
should be considered for Government approval through the procedure of 
pre-PIB and PIB clearance. Even further refinements to such a proposal can 
be worked out. The Committee cannot but eomment that the refinements in 
the procedure for delegation of financial powers as suggested by the Ministry 
of Petroleum and Natural Gas may be suitably placed before the Cabinet 
immediately for arriving at an early decision. It is needless to point out 
that any decision taken in the matter should be made applicable to all 
Departments/Ministries. 

Reply of tile GoVerDlIleIIt 

The Committee reeommended that procedures for approving projects 
should be reviewed and streamlined. It stated that there was a case lor higher 
delegation of powers to the ONGC and the administrative Ministry for early 
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clearance of projects. Issues were examined in detail and a comprehensive 
Note was taken to the Committee of Secretaries incorporating views of the 
Department of Expenditure and Planning Commission. It felt that it would 
be desirable to allow progressive decentralisation and delegation of powers. 
PSUs have since been authorised to approve capital investment upto Rs. 20 
crores. Further delegation of powers to the administrative Ministry to clear 
projects upto Rs. 50 crores is under consideration. The Department of 
Expenditure has been directed to plepare a Note on the subject for placing 
before the Cabinet. The question of somewhat larger delegation of powers to 
the ONGC is also being considered. 

[Ministry of Petroleum and Natural Gas O.M. No. 0-27012/3/86-0NG/US 
(EO) dated: 19.12.1986] 



APl'ENDlX 1 

MINUTES OF THE 71st SITTING OF COMMITTEEON PUBLIC UNDER. 
TAKING (1986.87) HELD ON 13 MAilCH, 1986. 

The Committee set'from 10.30 hn. to 11.00 hn. 

PRESENT 

1. SHRI K. RAMAMURTHY-Chairman 

MEMBERS 

2. Chowdhry Akhtar Hasan 

3. Shrimati Sheila Kaul 

4. Shri Haroobhai Mehta 

S. Shri Braja Mohan Mohanty 

6. Shri Ram Bhagat Paswan 

7. Shri Chiranji Lal Sharma 

8. Shri Jagesh Desai 

9. Shri Krishna Nand Joshi 

10. Shri Santosh Kumar Sahu 

11. Shri Jagdambi Prasad Yadav 

SBC&ETAlUAT 

1. Shri N. N. Mchra-Joint Secretary .' 
2. Shri S.S. Chawla-Chie/ FintJ1lciaJ Committee Officer. 

3. Shri G.S .• Bhasin-Senior Fi1Ulncio/ Committee Officer. 

4. Shri Rup Chand-Senior FintmciaJ Committee Officer. 

OFFICB OF ']HE COMPTROLLER AND AUDITOR GBNmv..L OF INDIA 

1. Shri D. N. Anand-Secretory, Audit Board 
2. ,]hc Committee first considered and adopted the following Action 

Taken Reports, as apPloved by the Action Taken Sub-Committee :-

• • • • .. • • 
22 
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3. Action Taken by Government on the recommendations contaircci 
in 8th Report (1~85-86) of OPU on Oil and Natural Gas Commission-
Organisational Structure and Project Clearauco; and 

• • • • • • • 
4. The Committee authorised the Chairman to finalise the draft Reports 

on the basis of factual verification by the Ministries and Undertakings 
concerncci and Audit and present the same to Parliament. 

The Committee then adjourned 



APPENDIX n 

(Yule reply to recommendations at SI. No.4 of Chapter II) . 

Ministry of Industry 
Department of Public Enterprises 
Bureau of Public Enterprises 

No. ISI13184-BPE (C) 

Dated the 3rd Feb. 1986. 

OFFICE MEMOllANDUM 

Subject :-Land acquisition and rehabilitation aspects involved in major 
projects. 

Government have been seriously concerned about the lack of uniformity 
in approach in regard to acquisition of land for projects and alleviation of the 
difficulties faced by the dispossessed persons. After careful consideration of 
the matter in all its implications, Government have decided as follows. 

1. L .... acqolsltloa (i) Where land acquisition becomes inevitable, the selec-
tion of site should be done by a Committee consisting, among others, also of 
a representative of the State Government. After deciding the district in which 
the project is to be located, the Committee should indicate to the district ad-
m!nistration the extent of land required, as also the basic infrastructural require-
ments, for suggesting various alternative sites in the district. The site suggested 
by the district administration may be inspected by tt.e Committee before a final 
selection is made. while selecting the site every effort should be made to avoid 
acquisition of valuable agricultural land especially wet land, forest land or 
ecologically fragile land. The acquisition of whole villages should also be 
avoided as far as possible. The primary aim should be to ca use the least 
amount of disturbance to human habitations and their way of life. With a 
view to avoiding acquisition of land far in excess of the requirements, the 
project authorities in the detailed project report should clearly indicate the 
minimum quantum of land required for setting up the unit along with detailed 
justification, functional distribution etc. and such requirements should be 
IUpported with a map duly authenticated by the State Governments and their 
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willingness to acquire land for the purpose. The requirement of land for 
expansion in the foreseeable time horizon should be taken into account, but at 
best such additional requirement could be only 25~~ of the land required in the 
initial project. The Public Investment Board, while considering the project, will 
examine the requirement of land and give its recommendations on the extent 
of land which it considers to be justified for the project. 

(ii) Many of the existing public undertakings have in their possession 
lands far in excess of their present requirements and also possible expansion in 
the near future. A survey may be undertaken by the administrative Ministries/ 
DepartmentslUndertakiJ1gs to identify such surplus lands. This survey should 
be completed by Sept. 30, 1986. After identification, the surplus land could be 
transferred for the appropriate use by Central Government Departments, or 
for the establishment of new public sector undertakings, or for location of 
ancillary units. Such land could even be considered for transfer to the State 
Governments for setting up small industrial units or industrial estates. In 
appropriate cases, the surplus land could be released for afforestation. Where-
ever feasible. construction of housing projects for workers would also be 
considered on surplus land. If small chunks of land are available, these could 
be utilised for promoting housing cooperatives of the employees of the public 
sector undertakings. The transfer of surplus land will, in all cases, have to be 
decided at}er taking into consideration the terms' and conditions in the original 
deed of acquisition. 

(iii) Government consider it desirable to set up a Jomt management 
agency for the planning and provision of common services and amenities to 
public sector enterprises contiguously located especially for items like town-
ships, water supply, medical and educational facilities etc. The feasibility of 
establishing services and faCifiti~s for the projects to be set up in the same 
area will be considered by the Department of Expenditure in cO/lsultation with 
the concerned ministries/departments and the Ministry of Environment and 
Forests and placed before the Public Investment Board for a decision. 

(iv) Before deciding on fresh acquisition of land, the concerned Industrial 
Infrastructure Development Corporations of the States should be consulted and 
the availability of acquired land with them ascertained. ·This will minimise the 
need for new acquisition with all its consequent problems. 

3. C~: The land acquisition authoritie" should streamline 
the procedure for payment of compensation in the light of the provi8ion~ of the 
recently amended Land Acquisition Act. It should be ensured that the compen-
lIl~on amount is disbursed to the real beneficiaries within a reasonable time. 
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The Dcpart~t of Rural Development -will separately undertake case studies 
on the procedure being followed in regard to land acquisition, payment of com-
pensation to affectcd persons, the tiJ;[le taken to complete the fotmalities etc. 
and suggest measures for further improvement in the system. It w.ill be the 
reponsibility of the concerned state govermcnts to remove any encroachments 
noticed on land notified under the Land Acquisition Act. 

4. IlehabllItatlOD: (i) Each L.and Acquisition Unit will have a small 
Rehabilitation Cell. This Cell will i<iwltify the persons who are to be treated 
as dispossessed persons following the' acquisition.qL land and forward a list of 
till weh perIOns to the project authorities. The cost of. running this cell will be 
niet by the project authorities, for a limited period. (say 2 or 3 years) as may be 
agreed to between the project authorities and the State Governments., 

(ii) Rehabilitation as'sistan~ will be limited to those whose land or 
homesteads are acquired provided they are themselves cultivating those lands or 
reaidinj! in the homesteads. Absentee landlords will not be entitled to any 
rehabilitation assistance. 

(iii) Persons whose land holdings have been completely aquired wfit be 
given priority in rehabilita,ipn assistance as compared '0 others whose land has 
been only partially acquired. Where homesteads have been acquired, alterna-
tive house sites should be provided to the displaced person. These sites should 
be provided with infrastructural amenities like roads, water supply, sanitation, 
educational and medical facilities etc. All experu;liture thereon will be a charge 
on the project. 

(iv) The project authorities" should be directed to examine the list of 
awardee families eligible for rehabilitation 'ilsaistance received from the Reha-
bilitation Cell with reference to their education~i attainments and arrange for 
imparting to them suitable education and training to equip them to be consi-
dered for employment in the projectr ~ubject to availability of vacancies. Such 
education and training should be imparted through' the existing and available 
training institutions of the State and the Central .Governments. The project 
auth0t;ities may meet the cost of training of the perlOns who are selected from 
among the evit:;tee families. If suitable disciplines or faculties required for the 
needs ofthe public sector undertakings are not available with ~e existing train-
ing institutions, the project authorsties should undertake to fund and start such 
training courses which· will equip candidates for employment in'., public sector 
undertakinga. Such training given at the· cost of public. lector undertakings 
should not be presumed to be a commitment for ultimate employment· in the 
\Uldertaking \X'ncerned. The main idea is to enable some members of the 
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evictee families to qualify themselves for employment and compete for the same 
along with the .others. 

(v) In the context of the urgcnt p.ecessity of public sector enterprises 
op.;ratingat commercially viablt; ,levels and ,generatingadeq\IB.te internal • 
resources, over-manning has to be guarded against. Any understar.ding, formal 
or informal, in regard to off.:r of-employment to one member of every dispos-
sessed family in the project ~ilt stand withdrawn;. However, with a view to 
encouraging the dispossessed families taking to useful avocations like pOUltry 
farming, animal hpsbandry etc. th'! pro~ect authorities will assist the con~erned 
State governments in organising and financing such activities. The basic 
responsibility of initiating such schemes will e that bof the State governments. 

(vi) The progress of rehabilitation of the dlspossessed families will be 
monitored by the Rehabilitatron Cells in the same manner as monitoring of the 
implementation of the project. 

(vii) Where thc dispossessed persons arc tribals, the Ministry of Welfare 
and Ministry of Environment and Forests should also be associated with the 
preparation of their rehabilitation schemes. 

(viii) The entire cost of rehabilitation covered in the preceding par~raph8 
should from part of the project cost. The amount which is required exclusively 
for rehabilitation purposes should form part of project cost and the financial 
calculations should take into account these costs while working out the econo-
mics of the project. If need be, the amount that is required for meeting the 
rehabilitation cost may be given by the Government either as grant or as equity 
depending upon the merits of each case. 

5. The undersigned is directed to bring the foregoing decisions of Govern-
ment which apply equally to public sector enterprises, departmental undertakings 
and directly executed works of the Central government to the notice of all 
Ministries/Departments of the Government of India and to request that suitable 
instructions may be issued to all the offices/enterprises under their control to give 
effect to these decisions. 

To 

1. Ministries/Departments of Govt. of India. 
2. All Financial Advisers. 

(T. S. Ratnam) 
Adviser (Construction) 



Copy to: 

.1. Chief Executives of Public Sector Undertakings. 

2. The Secretary, Central Vigilance Commission, (C.T.E.'s Organisation) 
Block 100A, Jamnagar House, New Delhi-llOOll. 

3. The Secretary, SCOPE, A-81, 8th Floor, Himalaya House, K. G. 
Marg, New Delhi-IIOOOI. 

4. The Comptroller &. Auditor General of India, 10, Bahadur Shah 
ZaflJr Marg, New Delhi-I 10002. 

s. PAD, Planning Commission. 

6. Plan Finance Division, Deptt. of Expenditure. 

7. Director, Central Electricity Authority, TPLA Directorate, Seva 
Bhavan, North Wing, R. K. Puram, New Delhi. 

8. Member, Audit Board and Ex-Officio Director of Commercial 
Audit (Petroleum and Oil) Rasheed Bhavan, 622, Anna Salai, 
Madras-600006. 

9. Adv. (P}, Adv. (F), Secy, (PESB), Director (M), Director (Wages). 
Director (I&.R), DS (C), PS to Chairman PSEB, PS to Addl. Secy. 
and PS to Secy. (DPE). 

10. Central Secretariat Library, New Delhi. 



A1»PENDIX IfI 
(Vice reply to recommendations at SI. Nos. 2 and 3 of Chapter IV) 

Detail's of reorganisation Scheme 

Six Regional Centres are : 

(a) Bomboy BRBC Bombay Regional Business Centre 

(b) Eastern ERBC Eastern Regional Business Centre 

(c) Western WRBC Western Regional Business Centre 
(d) Southern SRBC Southern Regional Business Centre 
(e) Central CRBC Central Regional Business Centre 
(f) Northern NRBC Northern Regional Business Centre 

Coatrol 

2. Each Region will be headed by a Regional Director who shall have 
defined delegated powers under Book of Delegated Powers in respect of all 
matters within his region. 

3. Each Region will be a profit/cost centre and prepare its plan, annual 
budget, cash ftow budget, purchase programme etc. as distinct unit of operation, 
by itself. After competent authority approves. these programmes budget 
etc. will be dovetailed into the overall programmes, budgets etc. of the Com-
mission. 

4. Each Region will continue to prepare its own accounts which will be 
consolidated into the Commission's accounts, its own action plan, performance 
programme, and quarterly performance programmes etc. 

S. Member (Exploration) would be administrative Member for Regions 
SRBC, CRBC, NRBC and Member (Natural Gas) would be administrative 
Member for Regions BRBC, ERBC and WRBC. 

6. In so far as the relation of the Directors with the Commission is 
concerned each Regional Director will report to the Chairman through his 
administrative Member for l!.is overall performance. However, in the functional 
areas relating to each member he will be bound by the instructions, orders issued 
by the Member and Report to each Member the results of the activities, 
the action taten/proposed to be taken and also furnish required infor-
mation. 
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7. To ensure that the emphasis on o,"erall ONGC goals is maintained 
without diluting the efforts of varlous professional groups, it would be 
necessary to develop systems whi~h would strengthen the regional organisation. 

8. The concept of centralised PRlicy makios,and I decentralised adminis-
tration will continue to govern the operations of th~ Commission. 

Plaalling " Budgetl~g 

9. Planning and Budgeting would continue to be on regional basis and 
would include capital investment, operational cqst, production and sales 
targets. 

10. The Regional Directors will be the" administrative heads of every 
individual posted in tlJ.F Region. 

II. The functional Members-Member (Exploration), Member (Technical) 
Member (Drilling), Niember (Natural Gas), Member (Finance) and Member 
(Personnel) would provide functional support to Regions, for human resources 
development professional excellence, upgradation of Technology, manpower and 
equipment planning and provision. The functional Members would support the 
regions to achieve there objectives. 

12. The functional control of R&D institutes would be as follows: 

lllotitute 

(a) KDMIPE 

(b) IRS 
(c) " 10T 

(d) IPT 

(e) 
~' 

JEOT 

AeCODlltablllty of llegloaal Directors 

Member.lllcharge 

Member (Exploration) 

Member (Exploration) 

Member <Drilling) 

Member (Natural Gas) 

Mell)ber (~hnica1) 

'. 13. The Regiqnal Directors will be responsible for thec:fficient operations 
of the Regions und~ th~ir control in IlfSpect of all the activities in the Region. 
In particular the foll~~ing activities will be coyered. 

(a) Formulation of regional budget and operating results 

(b) Achievement of annual and Five year plan targets of the Region Le. 
production, drilling, geological data acquistion 
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(c) Procurement of equipment. materials and servi~ 1 .... ll.aing charter 
hiring of deep drilling and workover rigs in line with procedur.:, 
delegation of power and exis1.lllgilP.itructions for responsibility centres 
for various equipment, materials and services 

(d) Formulation of iong term Persp.!ctive Plan for the Region 

(e) Integrated exploration and exploitation strategy'fdr hydrocarbon. 
(f) Establishment and up gradatIon of reserves 
(g) Aggressive approach for utilisation of gas 
(h) Cost control and reduction measures 
(i) Management and Technical Audi~, 
(j), Optimum utilisation of human and equipm~nt resources 
(k) Human Resource Development 
(I) Efficient energy management 

(m) Tapping/developing of innovative minds of personnel 
(n) Information technology-computerisation 
(0) Effective managelMnt of environ meat, safety and <1ClCUJ'ity 
(p) Optimal, material management, inclusive of inventory control, dis. 

posal of surplus and unservice"able ltatdware. • 



APPENMXIV 

(Vide Para 3 of the Introduction) 

Analysis of the Action Taken by Government on the Recommendations 
contained in the 8th Report of the Committee on Public Undertakings (Eighth 
Lok Sabha) on Oil &: Natural Gas Commission-<lrganisational Structure and 
Project Clearance. 

l. Total number of recommendations 

II. Recommendations that have been accepted by 
the Government (Vide recommendation at SI. 
Nos. 1,4 to 8 and 15) 

Percentage to total 

Ill. Recommendation which the Committee do 
not desire to pursue in view of Government's 
reply Vide recommendation at SI. No. 16). 

Percentage to total 

IV. Recommendations in respect of which final 
replies of Government have not been accepted 
by the Committee (VIde recommendations at 
SI. Nos. 2,3 and 14) 

Pm:cntage to totaJ 

·V. Recommendations in respect of which final 
replies of Government are still awaited (VIde 
recommendations at SI. Nos. 9 to 13) 

Percentage to total 

16 

7 

6.25% 

3 

5 
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